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Under the FERA, Melayalam Plan-
tations had to Indianize its capital
‘before 31st March, 1978. Now it is
jearnt that those associated with the
company have floated yet another
Indian company, Malayalam Planta-
tions (India) Ltd. in Cochin with
the object of taking over the assets
of the UK company. The authorized
capital of the new company is only
Rs. 5 crores whereag as per the
‘balance sheet, the Indian assets of the
UK compeny alone are more than
Rs. 7 crores and by actual market
valuation at current prices, more than
Rs. 20 crores. It is also understood
that some time ago in a statement
filted with the Reserve Bank, the
Company had given the value of nst
-assets at Rs. 25 croreg or around.
"The shares of this UK company are
quoted in the London share market
at 31d. for g 10d. share, It was
quoted earlier even at 57-1/2d. Among
‘the directors of the New Indian com-
pany, 2 of them are employces, one
legal adviser, one stock broker and
-otherg interested directors. Thus 1t
is @ clear attempt to frustrate the
legislative intentiong of the Parlia-
ment and circumvent the FERA rules
of Indianization. It this vroposed
transaction, based on bogus flgures, is
allowed, the Government will lose
huge amounts by way of stamp duty,
registration fee and other taxes.

Here, I would invite the attention
of Mr. Mohan Dharia. 'This company’s
bulk acreage hag been in rubber, aud
it has been known ag a rubber com-
pany, indicated even by the classifi-
cation for long by the share columns
of the Financial Times, London as a
rubber company. In Indim they have
always enjoyeq all the facilities of a
Tubber company angd still have 22,126
ucres of rubber as ggainst 18,084 acres
of tea. Further, to reduce rubber
acreage to pass off as a tea company
large areas of rubber plantations are
‘being cleared after immature slaugh-
ter tapping. This is nothing but
‘wanton destruction of our plantation
wealth, :
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As the House knows, a tes com-
pany can have 78 per cent foreign
holdings while for other companies it
can only be 40 per cent. So, they
are clearly trying for an alternate
method to circumvent the law of the
land. As thig is likely to frustrate
the efforts of Parliament and Govern-
ment to reduce the dependence on
foreign capital, the Finance Minister
and the Commerce Minister may make
a statement on the issues I have just
raised.

(iii) REPORTED TRAFFICKING IN GIRLS
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